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OPEN CUURT 

CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH 

ALLAHABAD 

Allahabad : Oatad this 3Qth day of October, 2000 

Driqinal Application No. 1325 of 1992 

co 

Hon•bl• ~. s. Dayal, A•"• 
Han'bl• Mr. Hatigyddio. J,·PI, 

Pram tal Son of Sri Jarawar 

Resident of 121, Jatavpura, 

Bareilty • 
• 

(Sri R.C. Srivastava, Advocate) 

• • • • • Applicant 

\/ersua 

1, The Indian Veterinary Research Inatitute, 

Izatnagar, Barailly 

Through ita Oirector, 

2. Indian Council of Agricultural Research, 

Krishi Bhavan, New Delhi through 

3. 

1 ts Secretary. 

Assistant Adminiatrative Officer, 

{ t:atab tiahlllilnt), J. \/,R,J, 

Izatnagar, Bareilty. 

(Sri Rakesh Tawar1, Advocate) 

• 

• • • • Respondents 

!!, ! 2. f .!! i,O_r_a_tj 

!!t Hun•bte 1'11', s. Dayal. A.M. 

Thi~ application J.a being filed to sat aside the 

orde~datad 13-11-1991, 7-1-1992 and 3-9-1992 and direct 

tho reapondanta to treat the appointment of the p~titione 

in category T-II-3 inatead of T-I-3 with affect tram the 
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~ate or appoint~nt with a11 consequanti•l banarite. 
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2. The applic~nt haa ola1•d that in 1978 an adver ..... , 

1.v.R.1. fe~ direct racruit .. nt of 

T-11/3 requiring 3/2 yea~• diplo••/Bacheto~ Oeg~e• in 1 
I the field of draft•anahip (Civil) and 3 year• experience 

ror Dipto•a Hotdera in Draft•anahip(Civil). The applicant 

h•d obt•in•d two ya•r• c•ttitic•t• in Dr•tt• .. n•hip(Ciw) I 
iaaued by the Govt. Uf India ~niatry of Labour in Juty, l 

He clai•• to have expe~ience fro• 25-9-1974 to l 
25-11-1974 aa O~aftaMan(Civil) aQd fu~thel' f~o• 25-9-1975 

1974. 

to 25-11-1975, 2-5-1976 to 29-9-1997 and 30-9-1977 to 

3-12-1978 and thus the applicant ha~ •ore than three 

yaa~s• experience. The applicant atai .. to have been 

iaaued an interview tetter dated 3-11.1978 for the post 

of T-11/3 category. He waa issue appoint .. nt tetter 

vide tatter dated 22-11-1978 for the poat of T-I-3 

category. He clai.s that he waa appointed on the poet 

or T-l/3 category white he '-• applied tor T-II/3 cetegor 

and the advertise•ent waa •t•• iaaued for the post of 

T-II/3 category. It haa bean atated by the applicant 

one Sri Sheo Bali and Sri Rajiv Gupta who were ai•itarty 

circumstanced were offered appointl8nt to T-II/3• 

3. ~e have heard Sri R.c. Srivastava, counaet fer 

the applicant and Sri Rakesh Tewari, counsel for the 

respondents • 

4. ~· have seen the i•pugned order dated 13-11.1991. 

It has bean •entioned in the ~ao. that the re,rasentatio 
. 

of the applicant dated 14-8-1991 and 21-9-1991 requesting 

for allowing to join the post T-11/3 at l.V.R.l. 

lzatna,ar waa not acceded to because the applicant dl~ 

not poaaeas 3 yeara• experience an the ~ate of hia 

in the institute which was an eaaent1el 
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qualification for recruitMnt to the post of T-II/3 

category. The ~mo. dated 11-8-1992 ia in reply to the 

applicant'• representation datad 24-12-1991 aaeking 

retrospective appointment as T-11/3 Oraftaman(Civil)• 

The Mamo.dated 3-9-1992Lwi~8regard to hia application 

dated 14-8-1992 and the applicant haa bean infar .. ~ 
• 

that ha haa atraady been givan a reply dated 7-8-1992. 

s. In regard to the esaentiat quatification of 

experia noe, the raspandenta have stated that hia 

experience as Tracer doea not fulfil the requiraunt• 
Lot 

of esaantial qualificationLaxparienca of tfirea yeara 

after having ebtained diplo~a. The applicant hima&lf 

has filed Ann ~xure-13 by amendment which is a Memo. 

dated 19-12-1989 of Executive Officer,Ad•iniatrativa 

Officer) I.v.R.I. Izatnagar in which it haa clearly 

been mentioned that ·t rae applicant on the date of 

interview was having two years• traee certificate, 

not diploma and, therefore, the applicant waa offered 

T- I/3 aa he be tonga to the Scheduted Cast\) by rat axing 

qualification. 

b. ~ith regard to the discrimination alleged by tha 

applicant, it has been mentioned by the raapondanta 

that Sri Sheo Bati was fulfilling alternative 

qualification at the tiQB or his initial appoint~ent 

and, therafQre, hia request for change of category 

rrom P-1/3 wea acceded to. Aa ra1ards the case or Sri 

Rejiv Gupta, the reapondanta have stated that Sri 

Rajiv Gupta had obtained diplo•a in one yaar•e couraa 

aa there waa no two years• diploma for Refrigerator 

and Air Conditioning Course available at the relevant 
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1. We• therefore. find that the applicant cannot 

be considered to be fulfilling all the required 

qualification• for induction to Category II/3 and 

diamiaa the OA aa tacking in ~erit. We atao find 

that the applicant having worked in Category I/3 fro• 

1978 onwarda choaa to ••ke repreaentation only in 

1991 when he waa offered Category T-II/3 by way ef 

pro•otion. Thua, the claim or the applicant ia highly 

barred by limitation • 

a. There shall be no order aa to coats • 

• 

(J) 

Oube/ 

' 


